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17.1.19986
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Mr. S.3.Ha883 or the applicants
Mr. 3.2 .39*-:’0 i, counse l for the respondsnt

in the 24 N0.5S42,/93 Jacidad on 235.7.15%95 for

Of the Trivainal. The n was disposed of on

28.7.199% with the direction that f£ollow-up

of the order. & review petition in the matter
was filed which was also disposed of on 17.10.95

and normally the respondzacs were expected to
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m-tter within four months of the passing ¢f the
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order in the Ca itzelf. Shri Hazan stated that
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cant has already retired and the action to
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comply with the Tribinzl's ordsr has alreadv 2en
init isted and shall e compléted within two

crders of the Tribanal have already
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wtzen delayed in compliance. No further extension

to this will now e granted. The order shall now
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